
39 Written Answers [RAJYA SABHA] to Questions,, 40  

Ban on Transfer of immovable properties in 
Delhi 

*134.   SHRI  MURLIDHAR   CHAND-

RAKANT BHANDARE:' 

SHRI BEKAL UTSAHI: 

Will the Minister of URBAN DEVE-
LOPMENT be pleased to state: 

(a) whether there is a ban on registra 
tion of transfer of immovable properties 
in Delhi if so, what are the details thereof; 

(b) whether large-scale transfer of 
such properties is affected through 'power 
of attorney', resulting in large scale gene 
ration of black money and unregistered 
transfers; and 

(c) if so, what steps Government pro 
pose to take in this regard? 

THE MINISTER OF URBAN DEVE 
LOPMENT (SHRIMATI      SHEILA 
KAUL):  (a) No, Sir. 

(b) It is reported by Delhi Adminis 
tration that transfers of leasehold immo 
vable properties in Delhi do take place 
through power of Attorney. 

(c) A proposal to make power of Attor 
ney transactions, corripulsorily registrable 
in order to ensure their validity beyond 
12 months is under examination of the 
Government. .      .   . 

Linking   of   Surplus   and   Scarcity   

Zones 

*135. SHRI S. MADHAVAN: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have received . 
any proposal from the Central Water 
Commission and the National Water 
Development Agency to link the surplus 
and the scarcity zones' in the country unto: 
the Himalayan River Development Plan 
and the Peninsular River Development 
Plan; and 

(b) if so, what are the details thereof? 

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYA CHARAN 
SHUKLA): (a) and (b) The erstwhile 
Ministry of Irrigation (now Ministry of Water 
Resources) have formulated a National 
Perspective for Water Resources 
Development   which    comprises   of two 

 


